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Dated: 112.93 

None for the applicant. 

Mr. S,R,Pjllaj for Mr. P.M.A. 

Nair counsel for the respondents. 

It is seen that on 7,193 
when this case was kept for 
'final hearing none had appeared 
on behalf of the applicant. It 

jg~9' 
- 	 therefore adjourned to today on 

	

/ 	 that date and the applicant was 

also informed , None presentl ç'--1 
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nor 8flounjcatjon is received 
d1irent 	In the circumstances 

• 	 this application is dismissed for 

. 	

atched 	 default 	appearance of the 

	

1caatJRest' ' 	 applicant. 
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